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Amol Yedge  I.A.s.
Collector & District Magistrate
Kolhapur

q5TnI-
GOVERNMENT OF  MAHARASHTRA

Tel  :          0231-2654811  (Off.)

0231-2656006 (Resi.)
Mobile  : 9503731693
Email  :    collector.kolhapur@maharashtra.gov.in

collectorkolhapur@gmail.com

Outward No. MPCB/RO/KOP/250710-FTS-0140 Date -10/07/2025

To,
Hon'ble National Green Tribunal,
Western Zone Bench,
Pune OvZ).

Sub.:-   Action Taken Report of Joint Committee as per Hon'ble NGT Order
dated  29.04.2025  in  the  matter  of  NGT  OA  No.  85/2024  filed  by
Kedar Dattatray Gurav Vs. M/s. Ichalkaranji Agro Foods & Ors.

Ref.:-1. Hon'ble NGThas passed orderdated 29.04.2025.
2. Order for constitution of Joint committee dtd.10.06.2025.
3. Report of )oint committee visit on 18.06.2025.

Hon'ble Sir,

With reference to sub].ect mentioned above and as directed by Hon'ble NGT

on29.04.2025inmatterOA.85/2024filedbyKedarDattatrayGuravVs.M/s.Ichalkaranji

Agro Foods & Ors, I am submitting herewith the report of Joint Committee constituted by

this office as per order dated 10.06.2025 for your kind perusal, please.

Yours Sincerely,

A#edge I.A.S.

District Collector &
District Magistrate, Kolhapur,

tryyte:-
1.  Regional Officer, M. P. C. Board, Kolhapur.
2.DistrictAdministrativeOfficer,RepresentativeofDistrictCollector,Kolhapur.
3.  Medical Health Officer, Representative of Ichalkaran].i Municipal Corporation,

Ichalkaranji, Dist. Kolhapur.
4.  Sub-Regional Officer, M. P. C. Board, Kolhapur.

\..`.:\:\
q5fflHiav@dr

``Save Water, Save Planet"
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REPORT OF JOINT COMMITTHH

IN COMPLIANCE WITH 0RDHR DATED 29/04/2025 0F

HON'BLE NGT IN THH MATTER-

OA NO. 85 0F 2024 (WZ)

(KEDAR DATTATRAY GURAV V/S. ICHALKARANJI AGR0 FOODS AND OTHERS)

RELATED TO POLLUTION CAUSED BY THE

ICHALKARANJI AGR0 FOODS (SLAUGHTERHOUSE),

AT ICHALKARANJI, TAL. HATKANAGLH, DIST.

KOLHAPUR

FOR SUBNISSION TO
HON'BLE NATIONAL GRHEN TRIBUNAL,

WHSTERN ZONE BENCH, PUNE
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JOINT  INSPECTION  0F  M/s.  ICHALKARANJI  AGRO  FOODS  (SALUGHTHR
HOSUH), R.S.  NO.  613,  SITE NO.  115,  NEAR SHANT  HOTE,  THORAT  CHOWK,
ICHALKARANJI, TAL. HATAKANGLE, DIST. KOLHAPUR IN COMPLIACNE OF
ORDER OF HON'BLE NGT (WESTERN ZONE) PUNE DATED 29-04-2025 IN THE
MATTHR  OF  ORIGI0NAL  APPLICATION  NO.  85/2024  (KEDAR  DATTATRAY
GURAV V/S. ICHALKARANJI AGRO FOODS AND OTHERS)

I.0 BACKGROUND

In the  matter of Original  Application No.  85/2024  (KEDAR DATTATRAY  GURAV

V/S.  ICHALKARANJI  AGR0  FOODS  AND  OTHERS)  Hon'ble  NGT  Western

Bench has issued an order dated 29-04-2025 and part of order read as,
" Looking to the fact that there is report Of respondent No.4 -MPCB, which is filed in

the case in hand, we deem it appropriate to constitute a Joint Committee to find out as

to whether  pollution has been  committed by respondent  No.1  as  is  being  stated by

respondent No.4 -MPCB and  [NPJ]  Page  3  Of 3  the period Of violation made in the

area concerned.  The Joint Committee  shall consist  one member  each of respondent

No.  2  -  Ichalkaranji  Municipal  Corporation,  respondent  No.  3  -  District  Collector,

Kolhapur  and respondent  No.  4  -  Maharashtra  Pollution  Cohirol  Board,  and  the

District  Collector,  Kolhapur  shall  be  the  nodal  agency.  The  Joint  Committee  shall

visit the site in question after irforming the date and time to respondent No.1  and the

applicant  and submit  its report to  this Tribunal.  The report  of the Joint  Corrrmittee

shall  be  submitted  bef;ore  us  by  the  District  Collector,  Kolhapur within one  month

firom the date Of uploading Of this order"

1.1  About the Unit -

The slaughter house is operating in the Name of M/s. Ichalkaranji Agro Foods at R.S.

No. 613, Site No.115, Shanti Nagar, Near Shanti Hotel, Thorat Chowk, Ichalkaranji, Tal.

Hatkanagle,  Dist.  Kolhapur and  has  obtained  consent to  operate  from  the  MPC  Board

which  is    valid  up  to  31.10.2027  for  Slaughtering  of  Buffalo's  (  Large  Animal-190

mos/day)  Total  live  Weight Killed per day  66.50 MT/day  (TLWK)  and  Slaughtering of

Sheep  &  Goats  (  Small  Animals  -  50  Nos/day)  Total  live  Weight  Killed  per  day  2.0

MT/day (TLWK).
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2.0 Visit of the Joint Committee

As  from the  side  of respondent No.1,  it has  been  specifically  stated by  the  leaned

counsel that there was no pollution caused by respondent No.1 and entire responsibility of

alleged pollution has been cast upon respondent No.1  -industry.  Hence, the amount of

EDC  proposed  to  be  levied  should  be  set  aside.  Hence  Hon'ble  NGT  has  directed  to

constitute  the  Joint  committee  for  visit  to  find  out  as  to  whether  pollution  has  been

committed by respondent No.  1.

Accordingly,   District   Collector   has   constituted   Joint   Committee   vide   letter   dtd.

10.06.2025   and  the  Joint  committee  of    following  officials  (copy  of  the  said  Joint

Committee constituted is enclosed)

•     Shri.  Nagendra Mutakekar, District Administrative Officer, as a Representative of
District Collector, Kolhapur rexpo#c7e#f IVo.  i

•     Shri.    Sunildatta   Sangewar,    Medical    Health   Officer,    as    a   Representative
Ichalkaranji Municipal Coaporation respo#de#f IVo.  2

•     Shri. V.V. Killedar, I/c. Sub Regional Officer, AS a representative of Maharashtra
Pollution Control Board, Kolhapur  ;'espo#c7eJe/ IVo.  4

As  directed by  Hon'ble NGT the Joint  committee  visit schedule was  informed through

mail to the  respondent No.  1  &  applicant (copy  of the  said mail  is  enclosed).  The  Joint

committee  has  carried  out Inspection  of M/s.  Ichalkaranji  Agro  Foods  at  R.S.  No.  613,

Site   No.   115,   Shanti  Nagar,   Near   Shanti   Hotel,   Thorat   Chowk,   Ichalkaranji,   Tal.

Hatkanagle,  Dist.  Kolhapur &  suIToundings  on  18-06-2025  at the time  of visit Latif M.

Gaiban, Partner, Ichalkaranji Agro Foods was present but applicant Shri Kedar Dattatray

Gurav was not present at site during the Joint Committee visit. During the visit of Joint

Committee following observations are made.

1.   At the time of visit unit was not in operation, as informed by industry representative

the unit is not in operation due to non-availability of the livestock. Also they informed

that they  are  receiving  averagely  50  to  60  animals  and  operations  of the  slaughter

house is not regular due to non availability of raw material. (They have submitted the

records of Daily Antemortem Examination Report for last five months)

2.    Committee  visited  all  the  facilities  provided  for  the  Slaughtering  activity  such  as

Antemortem Inspection area, Holding Area, Halal, Processing including separation of

Skin and Horn and offal's (Rumen, Tribes, Intestine, Omasum, etc).
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3.   Committee visited to the ETP which is of capacity 60 Cho consisting of Primary,

secondary and Filtration treatment as Duel media filter, Treated Water Storage Tank,

Sludge ltrying Beds.

4.   At the time of visit ETP found in operation i.e. Aeration system and recirculation of

effluent is found in operation. No effluent generation and disposal found due to non-

operation of Slauchtering activity.

5.   Industry  has  provided  8  acres  of agricultural  land  opposite  side  of the  Nalla  for

disposal  of treated  effluent.  During the  visit  Sugar  Cane  crop  is  observed  at  said

agriculture land. As informed by representative they are disposing the treated effluent

through close pipeline in the said agriculture land. Committee has verified the closed

pipeline for treated effluent disposal.

6.   Representative informed the Solid waste generated Type-1  (Vegetable matter such as

Rumen, Stomach, intestine contents dungs & agriculture residue) is disposing through

closed  Tractor  Trolleys  to  own  Agricultural   land  at  Kondigre,  Tal.   Shirol   for

composting purpose. Type-2  (Animal matter such as inedible offal's, tissues etc.) is

disposed to M/s. Maharashtra Food Processing Phaltan, Dist-  Satara and they have

submitted the letter regarding the same (copy enclosed).

7.   As per earlier MPCB visit to M/s. Ichalkaranji Agro Foods dtd.  11.04.2023 the non-

compliances were  noticed  such  as poor operation  of the ETV and arrangement for

discharge of effluent into nalla located backside of unit. During the visit ofcoinmittee

ETP found operational, and observed that they have Closed the discharge arrangement

to  nalla permanently.  During the  visit no any discharge of effluent observed in to

nalla.

8.    Also  in  the  earlier  visit  of the  MPCB  dtd.11.04.2023  and  lchalkaranji  Municipal

Corporation  letter dtd. 28.08.2023  discharge of the effluent from the  Skin cleaning,

washing activity  from the  premises of the Mts.  Gamma Enterprises was  observed.

During the visit of Joint Committee industry representative informed that they have

only skin storage activity at the same place and Now they have provided Collection

tank  with  arrangement  of  pumping  the  leachate  to  their  existing  ETP  at  M/s.

Ichalkaranji   Agro   Foods   through   closed   pipeline,   which   is   verified   by   Joint

Committed.

9.   Also they have separated the storm water by the provision of open Drain charmel at

the entrance of the storage premises at M/s. Gamma Enterprises and same is diverted

to the Nalla.

3
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10.  Earlier Gamma Enterprises the  sister company of the  lchalkaranji Agro  Foods was

engaged  in  the  oil  Extraction  from  the  Animal  Bones.  During the  visit  Committee

observed  that,  said  activity  was  not  in  operation  and  as  infomed  by  industry

representative the said activity was not in operation since 2018-2019.

11. It  was  observed  that  they  have  blocked  the  pipe  holes  in  the  wall  with  cement

concreate in the premises of M/s. Gamma Enterprises.

Some photographs of the Joint committee visit is as follows;
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3.0 Conclusion:-

Joint   Committee   gone   through   the   documents   produced   by  the   Industry   M/s.

Ichalkaranji   Agro   Foods,   Maharashtra   Pollution   Control   Board   and   Ichalkaranji

Municipal Corporation and observed that MPCB mentioned First evidence of the non-

5
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compliance regarding the poor operation and maintenance of the ETP and disposal of the

effluent into nalla on  11.04.2023.  In connection to the observed noncompliance MPCB

has  issued  Proposed  direction  on   12.05.2023  and  on  the  basis  of compliance  report

submitted  MPCB  has  visited  dtd.  29.02.2024  and  observed that  industry  has  complied

with  the  directions,  i.e.  duration  of  the  nonl;ompliance  324  days.  MPCB  has  also

forfeited Bank Guarantee of Rs. 2.5  Lakhs against the noncompliance observed. At the

time of Joint Committee visit it was observed that Industry has upgraded the ETP and

stopped discharge of effluent into nalla by taking corrective measures as per directions

and at present there is no any discharge of effluent outside the plant premises.

V,V.  Killedar,)
I/c. Sub Regional Officer,
AS a representative of
Maharashtra Pollution

Control Board, Kolhapur

(Shri. a Sangewar,)      (Shri. Nagte Mutakekar,)
Health officer, as a            District Administrative

Representative lchalkaranji       Officer, as a Representative
Municipal corporation                    of District collector,

Kolhapur

6
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Attachments

Sr.No. Details Page Nos.

1 Order of constitution of the Joint Committee dtd. 8-9

10.06.2025

2 Letter to committee members for order 10

communication

3 Email send to Applicant and Respondent 1 for 11

intimation of the visit

4 Site visit Report of the Joint committee 12-15

5 Documents submitted by the Respondent No. 1 during 16-40

the Joint Visit

6 Documents verified by the committee 41-68
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, 2660448
Fax No. (0231) 2652952.
Email:rokolhapur@mpcb.gov.in

I-
|L^J1|||-I  .

iE5E5

Udyog Bhavan,
Near Collector Offlce, Kolhapur.
416 003.

No. MPCBAioAIOP/0302L/ 2 02 5

OFFICE ORDER NO.         of   2025

Date..  \0|0612€

Sub: Constitution of Committee in compliance of the order of the Hon'ble
NGT  dtd. 29.04.2025   0.A.  No.  85/2024 of filled by Kedar Dattatray
Gurav Vs.  M/s.  Ichalkaranji Agro Foods & Ors.

Ref:       Hon'ble  NGTdtd. 29.04.2025   0.A.  No.  85/2024 filled  by Kedar
Dattatray Gurav Vs.  M/s.  Ichalkaranji Agro Foods & Ors.

We refer to order dated 29.04.2025 passed by Hon'ble National Green Tribunal (NGT)
in  the  matter  of  O.A.   No.   85/2024  of  filled   by   Kedar  Dattatray  Gurav  Vs.   M/s.
Ichalkaranji Agro  Foods & Ors.  The matter is about violation of environmental norms
by  M/s.   Ichalkaranji  Agro   Foods  (Slaughter  House),   lchalkanaji.   MPC   Board   had
submitted affidavit for the EDC calculation considering the non compliance period from
11.04.2023 to 29.02.2024  i.e.  324 days total  EDC calculated  of Rs.  64,80,000/-.  But
respondent no.  1  has submitted that there was no pollution caused by respondent No.
1,  hence  the  amount  of EDC  proposed  to  be  levied  should  be  set  aside.  Upon  this
Hon'ble NGT has directed to constitute a Joint committee consist one member each
of respondent No. 2 -lchalkanran|.i Municipal Corporation,  respondent No, 3 -District
Collector,  Kolhapur  and  respondent  No.  4  -  Maharashtra  Pollution  Control  Board.

(copy of the order dtd. 29.04.2025 is enclosed  herewith)

ln  order  to  comply  with  the  above  Joint  Committee  has  been  constituted,
consisting of the following members.

1.   Shri.   Nagendra Mutakekar,  DistrictAdministrative officer                   -Chairman
Representative of District Collector,  Kolhapur

2.   Shri.  Sunildatta Sangewar,  Medical  Health  Officer
Representative lchalkaranji Municipal Corporation

3.    Shri. V.V,  Killedar,  I/c.  Sub  Regional Officer,

Maharashtra Pollution Control Board,  Kolhapur

-    Member

-    Member

TERIVI OF REFERENCE FOR THE JOINT COMMITTEE ARE AS UNDER -

1.   The  committee  shall  visit  The   lchalkaranji  Agro   Foods   (slaughter  House),
lchalakanji after informing the date and time to respondent No.1  and applicant.

2.   The  Joint  committee  shall  submit  its  report  to  Hon'ble  NGT  through  District
Collector.
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The  Committee  may give  its  report to the Tribunal  by e-mail  at ngt-pune@gov.in
preferably  in the form  of searchable  PDF/ OCR  Support  PDF  and  not in the form  of
Image PDF.

Approval by District Collector
ResidentialD#Collector,

And Additional District Magistrate,
Kolhapur

Copy for necessary action to :-
1,   Shri.  Nagendra  Mutakekar,  District  Administrative  Officer,   Representative  of

District Collector,  Kolhapur.
2.   Shri.  Sunildatta Sangewar,  Medical Health Officer,  Representative lchalkaranji

Municipal Corporation,  lchalkaranji,  Dist.  Kolhapur
3.   Shri. V.V.  Killedar,  I/c.  Sub  Regional Officer,  MPC  Board,  Kolhapur

Copy for information and necessary action to-
1.    Regional Officer,  MPCB,  Kolhapur.
2.   JD(APC),  MPCB,  Mumbai.
3.    Law Officer,  (P & Divn-I),  MPCB,  Mumbai.
4.    SRO,  Kolhapur-They are directed to co-ordinate with the committee members

and organize committee visit at the earliest & ensure compliance.
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub-REGIONAL OFFICE, KOLHAPUR.

:iL # %:} 2;6§:%:: 2660448             tEE
E in ail : s ro ko] hapur@m pcbngov. i n                 iEEEF

Udyog Bhavan,
Near Collector Office, Kolhapur.
416 003.

No.MPCB/SROA{OP/ C)017/ 2025

1.    Shri.   Nagendra Mutakekar,
District Administrative Officer,
Representative of District Collector,  Kolhapur

2.    Shri.  Sunildatta sangewar,
Medical  Health Officer,
Representative lchalkaranji Municipal Corporation

Date:   13 'JJ,2Sr

Sub: Visit of Joint Committee in compliance of the order of the Hon'ble
NGT  dtd.  29.04.2025  0.A.  No.  85/2024 of filled by Kedar Dattatray
Gurav Vs.  M/s.  Ichalkaranji Agro Foods & Ors.

Ref:   1.  Hon'ble NGT dtd.  29.04.2025   0.A.  No.  85/2024 filled by Kedar
Dattatray Gurav Vs.  M/s.  Ichalkaranji Agro Foods & Ors.

2.  Office Order No.  01/2025 vide letter dtd.  MPCB/RO/KOP/0302/2025 dtd.
10.06.2025 for constitution of Joint Committee.

Sir,

With reference to above referred order dated 29.04.2025 passed  by Hon'ble National
Green Tribunal (NGT) in the matter of O.A.  No. 85/2024 of filled by Kedar Dattatray Gurav Vs.
M/s.  Ichalkaranji Agro Foods & Ors.  The matter is about violation  of environmental  norms by
M/s.  Ichalkaranji Agro  Foods  (Slaughter House),  Ichalkanaji.  Accordingly  Residential  deputy
has  issued  Office  order  for  constitution  of  Joint  committee  copy  of the  same  is  attached
herewith along with the order passed by Hon'ble National Green Tribunal (NGT) in the matter
of O.A.  No.  85/2024 dated 29.04.2025.

As  per  the  above  referred  Office  order  being  a  Joint  Committee  Member  you  are
requested to remain  present on Wednesday dtd.18.06.2025 at  10:00 am to M/s.  Ichalkaranji
Agro Foods (Salughter Hosue),  R.S.  No.  613,  Site No.115,  Near Shant Hote,  Thorat Chowk,
lchalkaranji,  Tal.  Hatakangle,  Dist.  Kolhapur for Joint Visit.

Enclosed:-
Hon'ble NGT order dtd. 29.04.2025
& Joint Committee office order.

Copy for information and necessary action to-
1.    The District collector,  Kolhapur
2.    Regional Officer,  MPCB,  Kolhapur.
3.    JD(APC),  MPCB,  Mumbai.
4.    Law Officer,  (P & Divn-I),  MPCB,  Mumbai.

yoursgiv

I/c.  Sub Regional Officer,
MPC Board,  Kolhapur
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11
Outlook

Visit of Joint Committee in compliance of the order of the Hon'ble NGT dtd. 29.04.2025 0.A. No.
85/2024 of filled by Kedar Dattatray Gurav Vs. M/s. Ichalkaranji Agro Foods & Ors

From SRO Kolhapur  <srokolhapur@mpcb.gov.in>

Date   Mon 2025-06-1617:44

To        ichalkaranjiagrofood@yahoo.com  <ichalkaranjiagrofood@yahoo.com>;  kedarguravl l77@gmail.com
<kedarguravll77@gmail.com>

Cc        RO  Kolhapur  <rokolhapur@mpcb.gov.in>;  District Administrativ...  <daokolhapur@gmail.com>;  `3tTha
fa9m,  S€lclq"i\rii  116llll<ulialq?I  <imc22.aarogya@gmail.com>;  Ravindra Andhale  <jdair@mpcb.gov.in>;

Smita  Madhav Khatavkar  < lol @mpcb.gov.in>

As  per  Hon'ble  NGT  order  dtd.  29.04.2025    0.A.  in  matter  No.  85/2024  of filled  by  Kedar  Dattatray

Gurav   Vs.    M/s.    Ichalkaranji   Agro   Foods   &   Ors.   Joint   Committee   visit   is   scheduled   on   Wednesday

dtd.18.06.2025 at.10:00 am.

As the applicant Shri.  Kedar Gurav and  Respondent No.1-M/s.  Ichalkaranji Agro  Foods Ltd  you  are  requested to
remain  present  on  Wednesday  dtd.  18.06.2025  at  10:00  am  to  M/s.  Ichalkaranji  Agro  Foods  (Slaughter  House),
R.S.  No.  613,  Site  No.115,  Near  Shant  Hote,  Thorat  Chowk,  Ichalkaranji,  Tal.  Hatakangale,  Dist.  Kolhapur  for
Joint Vlsjt.

This is submitted for your information and further needful,  please.

With Regards
Sub Regional Office,  Kolhapur,
Maharashtra Pollution Control  Board.

© lsAVE A TREE..  PLEASE PRINT TIIIS E-MAIL ONLY IF NECESSARY
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12
Joint Committee Visit Report

Name of Unit:-

Products:-

Date of Visit

Consent :-

M/s.   Ichalkaranji  Agro  Foods  at  R.S.   No.  613,  Site  No.115,
Shanti  Nagar,  Near Shanti  Hotel,  Thorat  Chowk,  lchalkaranji,
Tal.  Hatkanagle,  Dist.  Kolhapur
1.  Slaughtering of Buffalo's ( Large Animal-190 nos/day)  Total

live Weight Killed  per day 66.50 MT/day (TLWK).
2.   Slaughtering   of  Sheep   &   Goats   (   Small   Animals   -   50

Nos/day)   Total   live   Weight   Killed   per   day   2.0   MT/day

(TLWK)

18.06.2025

They have consent to operate valid up to 31.10.2027

Officials Preasent:-    1.  Shri.    Nagendra  Mutakekar,  District Administrative  Officer,
as  a Representative of District Collector,  Kolhapur

2.   Shri.   Sunildatta   Sangewar,   Medical   Health   Officer,   as  a
Representative lchalkaranji Municipal Corporation

3.    Shri.    V.V.    Killedar,    I/c.    Sub    Regional    Officer,    as    a
representative    of   Maharashtra    Pollution    Control    Board,
Kolhapur

Industry Representative:-Latif M.  Gaiban,  Partner,  lchalkaranji Agro Foods

Observations:-

As per the Hon'ble NGT order dtd.  29.04.2025,  Joint Committee has visited to

the  unit  in  question  M/s.  Ichalkaranji  Agro  Foods  at  R.S.  No.  613,  Site  No.115,

Shanti Nagar, Near Shanti Hotel, Thorat Chowk, Ichalkaranji, Tal. Hatkanagle, Dist.

Kolhapur & surroundings and made following observations:

1.   At   the   time   of   visit   unit   was   not   in   operation,   as   informed   by   industry

representative the unit is not in operation due to non-availability of the livestock.

Also  they  informed  that  they  are  receiving  averagely  50  to  60  animals  and

operations of the slaughter house  is  not regular due to  non  availability of raw

material.  (They  have submitted the  records of Daily Antemortem Examination

Report for last five months)

2.   Committee visited all the facilities provided for the Slaughtering activity such as

Antemortem    Inspection   area,    Holding   Area,    Halal,    Processing    including

separation  of Skin  and  Horn  and  offal's  (Rumen,  Tribes,  Intestine,  Omasum,

etc).

1
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3.   Committee  visited  to  the  ETP  which  is  of  capacity  60  CMD  consisting  of

Primary, secondary and Filtration treatment as Duel media filter, Treated Water

Storage Tank,  Sludge Drying Beds.

4.   At the time of visit ETP found in operation i.e. Aeration system and recirculation

of effluent is found in operation.  No effluent generation and disposal found due

to non-operation of Slaughtering activity.

5.   Industry has provided 8 acres of agricultural land opposite side of the Nalla for

disposal  of treated  effluent.  During  the  visit  Sugar  Cane  crop  is  observed  at

said  agriculture  land.  As  informed  by  representative  they  are  disposing  the

treated  effluent through  close  pipeline  in the said  agriculture  land.  Committee

has verified the closed pipeline for treated effluent disposal.

6.   Representative informed the Solid waste generated Type-1  (Vegetable matter

such  as  Rumen,  Stomach,  intestine  contents  dungs  &  agriculture  residue)  is

disposing through closed Tractor Trolleys to own Agricultural land at Kondigre,

Tal.  Shirol  for  composting  purpose.  Type-2  (Animal  matter  such  as  inedible

offal's, tissues etc.) is disposed to M/s. Maharashtra Food Processing Phaltan,

Dist-  Satara  and  they  have  submitted  the  letter  regarding  the  same  (copy

enclosed).

7.   As  per earlier MPCB visit to  M/s.  Ichalkaranji Agro  Foods dtd.  11.04.2023 the

non-compliances   were   noticed   such   as   poor   operation   of  the   ETP   and

arrangement for discharge of effluent into nalla located backside of unit. During

the  visit  of Committee  ETP  found  operational,  and  observed  that they  have

Closed the discharge arrangement to nalla permanently. During the visit no any

discharge of effluent observed  in to nalla.

8.     Also in the earlier visit of the MPCB dtd.11.04.2023 and  lchalkaranji Municipal

Corporation   letter  dtd.   28.08.2023  discharge  of  the  effluent  from  the  Skin

cleaning,  washing  activity from  the  premises  of the  M/s.  Gamma  Enterprises

was observed.  During the visit industry representative informed that they have

only  skin  storage  activity  at  the  same  place  and   Now  they  have  provided

Collection tank with arrangement of pumping the leachate to their existing ETP

at  M/s,  lchalkaranji  Agro  Foods  through  closed  pipeline,  which  is  verified  by

Joint Committee.
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9.   Also  they  have  separated  the  storm  water  by  the  provision  of  open  Drain

channel  at the entrance  of the  storage  premises  at M/s.  Gamma  Enterprises

and same is diverted to the Nalla.

10.  Earlier Gamma Enterprises the sister company of the lchalkaranji Agro Foods

was  engaged   in  the  oil  Extraction  from  the  Animal  Bones.   During  the  visit

Committee observed that, said activity was not in operation and as informed by

industry representative the said activity was not in operation since 2018-2019.

11. It was observed that they have blocked the pipe holes in the wall with  cement

concreate in the premises of M/s.  Gamma Enterprises.

I/c.  Sub Regional Officer,
AS a representative of
Maharashtra Pollution

Control  Board,  Kolhapur

Nasa ra Mutakekar,)
Medical Health officer, as a              District Administrative
Representative lchalkaranji       Officer, as a Representative

Municipal corporation                      of District collector,
Kolhapur
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`J()int Committee Visit to M/s. IchalkaranjiAgro Fo()ds at R.S. No.
613, Site No.  I 15, Shanti Nagar, Near Shanti H(ttcl, Thorat

Chowk, Ichalkaran`ii, Tal.  Hatkanaglc, I)ist. Kolhapur, As  pi`r
Hon'blc NGT  matter OA 85/2024, order tltd. 29.()4.2025.

I)iitc,:-18.06.2025

Attcndancc Sheet
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JVIAHARASHTRA FOODS PROCESSING & COLD STORAOE
(Manufacturer & Exporter Of Frozen Meat)

Date : 15ro1-2022

T® Whomsoeyer lt May Concern

This is to certify that we  M/s  Maharashtra   Foods  Processing and Cold Storage
have  an  agreement  with  M/s  lchalkaranji  Agro  Foods  for  supplying  us  chilled
Hygienic Raw Unoured Bone in Buffalo Meat Carcasses dressed at their slaughter
House lchalkaranji Agro Foods, R.S. No. 613 Site No.115, Shantinagar, Near Sarthi
Hotel, Thorat Chowk lchalkaranji -416115. The said Buffalo Bone in Carcasses are
Transported in Refrigerated Truck's in Chilled condition®

here in this Hard and
meat form the same.

fo"ahaiashtrafcoaspmcchg&Co!dsengeil

PCB  and  other  Government

Coip Office :
Office No.1205,12th Floor, Solra Plaza, Sector-19D,
Vashl, Novl Mumbol, Mahoroshtra - 400 703,
T.I. : 022.27839784 / 85 . E.moll I mchofo®ds.®r@gmoil.com

Factory Addi®ss :
21 /28, 22/4A2, 22/4B, Aloud.wadi,

Gen.ihriagar, Boromali Bood,
Phallan, Dist. Sataro, Mohcirathtra  Pln -415523
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MAHARASHTRA POLLUTION  CONTROL BOARD
Tel: 24010706/24010437
F a x :                                                                                            ng¥¥'a;E

24044532/4024068/4023516
Website:  http://mpcb.gov.in
EmaiJ: jdwater@mpcb.gov.jn

Effi_-iEELi i al

Kalpataru  Point,  2nd, 3rd
and 4th floor, Opp, Cine
Planet Cinema,  Near Sion
Circle,  Sion  (E),
Mumbai-400022

RED/S.S.I  (R49)
No:-  Formatl.0/]D  (WPC)/UAN  No.MPCB-
CONSENT-0000220673/CR/2412001969
TO,
M/s lchalkaranji Agro  Foods
R.  S. No. 613 Site No.115,  (Slaughter House)
ShantiNagar, Near Shanti Hotel Thorat
Chowk,  lchalkaranji
Tal.  Ichalkaranji,  Dist.  Kolhapur

Date: 26/12/2024

Your Service  is Our Duty

Sub:       Renewal  of  Consent  to  operate  under  Section  26  of  the  Water
(Prevention  & Control  of Pollution) Act,1974 & under Section  21  of
the Air (Prevention & Control of Pollution) Act,1981

Ref:           Renewal ofconsentto  operate  Granted  v'ide  no.  -Formatl.0/jD  (WPC)/UAN

No.0000124674/CR/2202000463  Date:  08/02/2022 Valid  up to:  31/10/2024

Your  application  No.MPCB-CONSENT-0000220673  Dated  05.09.2024

For:  grant  of Consent  to  Operate  under  Section  26  of the  Water  (Prevention  &  Control  of
Pollution)  Act,  1974  &  under  Section  2
1981  and  Authorization  under  Rule
(Management  &  Transboundary  Move
hereby  granted  subject  to  the  followin

evention  &  Control  of  Pollution)  Act,

)  of the  Hazardous  &  Other  Wastes
2016 is  considered  and  the  consent  is

and   conditions  and   as  detailed   in  the
schedule  I,11,Ill  &  lv annexed  to  this  order:

1.     The  Renewal  of  Consent  to  Operate  is  granted  for  period  valid  up  to:
31/10/2027

2.     The  capital  investment of the  project  is  Rs.O.85  Crs.  (As  per C.A  Certificate
submitted by industry )

3,     Consent is valid forthe manufacture of:

03:05:40  pin) /QMS.P06_F02/00 Page  1  of 10
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4.     Conditions under water (P&CP),1974 Act for discharge of effluent:

I,I,
Description Permitted  (CMD Standarcls to \   .\'mlE

1. Trade effluent 53.3 As  per Schedule-I On  land for gardening

2. Domestic effluent 3 As  per Schedule-I On  land for gardening

5.      Cc`nditions underAir (P& CP) Act,1981 forair emissions:

6.     Non-Hazardous wastes:
A]    Applicant  shall  adopt  CPCB  recommended  Methods  (Newsletter  "Parivesh"

published  by  CPCB  in  Sept.2004  regarding  ''Solid  Waste  Management  in
Slaughter House") for processing,  utilization and disposal of solid waste from
slau   hter house as summarized be low:

I,,

-*,I-,

Constituents of Category 0SlauahtelHouse t"'`    DisposalMethods          ''

L„a5fe wastes

1 Type-I

Vegetable  matter such

La,rge

Biomethanation  Plant of 2.5
Tons/day capacity.  66.50 Tons

asRumen,stomach,        +. @ 4 % =  2.5 tons/day convert
intestine contents dung, to gas and  slurry send to SDB.Thesludgeshallbeusedas
agriculture  residue

manure

2 Type-ll

_--- -I--I-,  :',`J>.Animalmattersucrf`:`-#`S::-\inedibleoffals,tissu€S|:--'rTmeattrimmings,wasteandcondemnedmeat,bonesetc. Rendering  Plant (Dry  rendering)

rae

with  bio-filters and  bio-media to
control  odour.  66.50 Tons/day
capacity @  23.5  %  =  15.00
tons/day.  Final  disposal  as fats,
animal feed  & fertilizer

7.     Conditions  under  Hazardous  &  Other  Wastes  (M  a  T  M)  Rules  2016  for
Collection,  Segregation,  Storage, Transportation, Treatment and  Disposal of
hazardous waste:

The  Board  reserves the  right to  review,  amend,  suspend,  revoke  etc.  this consent and
the same shall  be  binding  on the  industry.

03:05:40  pin) /QMS.P06_F02/OO Page  2 of 10
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19
9.      The  industry  shall  comply  with  the  guidelines  on  slaughter  house  waste  management

published  by  Central  Pollution  Control  Board,  Thumb  rules  for  slaughter  house  waste
management  &  design   of  pollution  control  systems/measures   issued  vide  dated
24.12.2014  by  Maharashtra  Pollution  Control  Board.

10.   The  Industry  shall  submit  information  in  respect  of  source  of  raw  material/number  of
animals    slaughtered    per   day    in    slaughter    house    duly    confirmed    by    concerned
authority.

11.   This  ccjhsent  should   not  be   construed   as   exemption  from   obtaining   necessary
NOC/permission from  any  other Government authorities.

12.   This consent is  issued without prejudice to the order passed or to be passed by Hon'ble
NGT  in  the  matter O.A,  85  of 2024  fHed  by  Kedar Gurav Vs  lchalkaranji  Agro  Foods  and
Others.

13.   The   industry  shall   create   an   Environment  Cell   by  appointing   an   Environmental
Engineer  /  Expert  for  looking  after  day-to-day  activities  related  to  Environment  /
Pollution  control.

This   consent   is   issued   on   the   basis   of   information/documents   submitted   by  the
Applicant/Project  Proponent,  if it  has  been  observed  that the  information  submitted  by the
Applicant/Project  Proponent  is false,  misleading  or fraudulent,  the  Board  reserves  its  right
to  revoke  the  consent  & further legal  action  will  be  initiated  against the Applicant/Project
Proponent.

i-i=>  +vriut

Received Consent fee of -

Copy to:

I.   Regional  Officer,  MPCB,  Kolhapur and  Sub-Regional  Officer,  MPCB,  Kolhapur

-     They are  directed  to  ensure the  compliance of the  consent conditions.

2.   Chief Accounts  Officer,  MPCB,Sion,  Mumbai

03:05:40  pin) /QMS.P06_F02/00
Page  3  Of 10
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SCHEDULE-I
Terms & conditions for c6~ri-5Tra-ri€a `6'f Water Pollution  Control:

I.       A]     As   per  your  application,   you   have   provided   Effluent  Treatment   Plant   (ETP)   of

designed  capacity  of 60.00  CMD  consisting  of  Primary  (Collection  tank,  Aeration
tank),  Slildge  treatment  (Sludge  drying  bed)  for the  treatment  of 53.3  CMD  of
trade effluent,

8]     The  Applicant  sha!:  operate  the  effluent  treatrrient  plant  (ETP)  to  treat  the  trade
effluent  so   as  to   achieve  the  following   standards   prescribed   by  the   Board   or
under EP Act,  1986 and  Rules  made there  under from  time  to time,  whichever is
stringent:

mllti,i, Parameters Limiting concentration not to exceed in mq
except for pH                         -

(1) pH 5.5  -9.0

(2) Oil  &  Grease 10

(3) BOD  (3  days  27oC  } 30

(4) Chlorides 600

(5) Suspended  Solid 100

(6) COD 250

(7) TDS 2100

(8) Sulphates 1000

C]     The  treated  eflluent  shall  be  r
extent  and  remaining shall  -

after   confirming   above   sta
gardening  /  outside  factory

secondary  purposes  to  the  maximum
n  land  for  gardening  within  premise
ase,   effluent   shall   find   its   way   for

A]     As  per  your application,  you  have  provided  Septic  Tank foHowed  by  Soak  pit  for
the treatment of 3 CMD of sewage.

8]    The Applicant shall  operate the sewage treatment system to treat the sewage so
as to  achieve the following  standards.

•     Sr.NO Parameters Standards (mg/I}                 |
1 Suspended  Solids Not to exceed 100

2 BOD  3  days  27°c Not to exceed 100

C]     The  treated  sewage  shall  be  recycled  for  secondary  purposes to the  maximum
extent  and  remaining  shall  be  discharged  on  land  for  gardening  within  premise
after   confirming   above   standards.   In   no   case,   sewage   shall   find   its   way   for

gardening  /  outside  factory  premises.

The  Board  reserves  its  rights  to  review  plans,  specifications  or  other  data  relating  to

plant setup  for the  treatment  of waterworks for the  purification  there  of &  the  system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions.  The  Applicant shall  obtain  prior  consent of the  Board  to  take  steps
to  establish  the  unit or establish  any treatment and  disposal  system  or an  9xtension  or
addition  thereto.

03:05:40 pin) /QMS.P06_F02/OO Page 4  of 10
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31
4.      The  industry  shall  ensure  replacement  Of  pollution  control  system  or  its  parts  after

expiry  of  its  expected  life  as  defined  by  manufacturer so  as  to  ensure the  compliance
of standards and safety of the operation thereof,

5.      The  Applicant  shall  comply  with  the  provisions  of the  Water  (Prevention  &  Control  of
Pollution) Act,  1974  and  as  amended,  by  installing  water  meters  ancl  other  provisions
as contained  in the said  act:

5;.  IVo, Purpose for#te:`::;su.Led     - Water consumption q#a(CMD)nib

1.
Industrial  Cooling,  spraying  in  mine  pits 0.00
or boiler feed

2. Domestic  purpose 5.00

3.
Processing  whereby water gets  polluted 65.00
&  pollutants are easily  biodegradable

4.
Processing whereby water gets polluted

0.00&  pollutants are  not easily
biodegradable  and  are toxic

5. Gardening 0

The   Applicant   shall    provide    Specific   Water   Pollution    control    system    as    per   the
conditions   of   EP   Act,1986   and   rule   made   there   under  from   time   t:o   time/
Environmental  Clearance/ CREP  guidelines.

03:05:40  pin) /QMS.P06_F02/OO
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

As   per  your  application,  you  have  provided  the  Air  pollution  control   (APC)  system  and
erected following  stack  (s) to observe the following  fuel  pattern:

The  Applicant  shall  provide  Specific  Air  Pollution  control  equipments  as  per the  conditions  of
EP Act,  1986  and  rule  made there  under from  time to  time/  Environmental  clearance / CREP

guidelines.

The  Applicant  shall   obtain   necessary   prior   permission   for   providing   additional   control
equipment     with     necessary     specifications     and     operation     thereof     or     alteration     or
replacement/alteration  well  before  its  life  come to  an  end  or erection  of new  pollution  control
equipmentl

The  L}oard  reserves  its  rights to  vary  all  or  any  of the  condition  in  the  conse-nt,  if due  to  any
technological  improvement  or otherwise  such  variation  (including  the  change  of any  control
equipment,  other in  whole  or in  part is  necessary).

03:05:40  pin) /QMS.P06_F02/00 Page  6 of 10
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SCHEDULE-lv
Gen.ei-aT'Ea~riiit^i~6ns:

1.      The   applicant  shall   provide  facility  for
samples  of  trade  and  sewage  effluents,
Board  staff  at  the  terminal  or  designated
services rendered  in  this  behalf.

2.       Industry   should   r3nitor   effluent   quality,
monthly/quarterly.

collection  of  environmental  samples  and
air  emissions  and   hazardous  waste  to  the
points  and  shall  pay  to  the  Board  for  the

stack   emissions   and   ambient   air   quality

3.      The  applicant  shall  provide  ports  in  the  chimney/(s)  and  facilities  such  as  ladder,

platform   etc.   for  monitoring   the   air  emissions   and  the  same  shall   be  open   for
inspection to/and  for use of the  Board's Staff. The  chimney(s)  vents  attached to  various
sources  of emission  shall  be  designated  by numbers  such  as  S-1,  S-2,  etc.  and  these
shall  be  painted/ displayed  to  facilitate  identification.

4.      Whenever due to  any  accident or other unforeseen  act or even,  such  emissions  occur
or is  apprehended  to occur in  excess  of standards  laid  down,  such  information  shall  be
forthwith  Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health
Services,  Department  of  Explosives,  Inspectorate  of Factories  and  Local  Body.  In  case
of faHure  of pollution  control  equipments,  the  production  process connected  to  it  shall
be stopped.

5.      The  applicant  shall  provide  an  alternate  electric  power  source  sufficient  to  operate  all

pollution   control  facilities   installed  to   maintain   compliance  with   the  terms   and
conditions of the consent.  In the  absence, the  applicant shall stop,  reduce or otherwise,
control  production to  abide  by terms and  conditions  of this consent.

6,      The   firm   shall   submit  to   this   office,   the  30th-  day   of  September   every   year   ,   the
Environmental   Statement   Report
prescribed  Form-V  as  per  the  p
(Second Amendment)  Rules,199

7.      The   industry  shall   recycle/repro

for   the   financial

provision  contain  in  the  Hazardous  &
recycled

year   ending   31st   March   in   the
ul_e  14  of  the  Environment

recover

(Protection)

Hazardous  Waste  as  per  the
Waste  (M  & TM)  Rules,  2016,  which  can  be

8.      /processed/reused/recovered  and  only  waste  which  has  to  be  incinerated  shall  go  to
incineration     and     waste     which     can     be     used     for    land     filling     and     cannot     be
recycled/reprocessed  etc  should  go  for  that  purpose,   in  order  to  reduce  load  on
incineration  and  land fill  site/environment.

9.      The  industry  should  comply  with  the  Hazardous  &  Other Waste  (M  & TM)  Rules,  2016
and  submit the  Annual  Returns  as  per  Rule  5(6)  &  20(2)  of Hazardous  &  Other Waste

(M  &  TM)  Rules,  2016  for the  preceding  year April  to  March  in  Form-lv  by  30th June  of
eN eny y eair .

10.    An  inspection  book  shall  be  opened  and  made  available  to  the  Board's  officers  during
their visit to the  applicant.

11.   The  applicant  shall  make  an  application  for  renewal  of the  consent  at  least  60  days
before the  date of the expiry of the consent  (in  case  of Renewal  of consent).

12.    Industry  shall  strictly  comply  with the  Water  (P&CP)  Act,1974,  Air (P&CP)  Act,1981  and
Environmental  Protection  Act,1986  and  industry specific  standard  under EP  Rules  1986
which  are  available  on  MPCB  website(www.mpcb.gov.in).

03:05:40  pin) /QMS.P06_I:02/OO Page  8 of 10
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13.    The  industry  should  comply  with  the  Hazardous  &  Other Waste  (M  & TM)  Rules,  2016  and

submit the  Annual  Returns  as  per  Rule  5(6)  &  22(2)  of  Hazardous  &  Other Waste  (M  & TM)
Rules,  2016 for the  preceding  year April to  March  in  Form-lv by 30th June of every year.

14.    The  industry  shall  const'itute  an  Environmental  cell  with  qualified  staff/personnel/agency  to
see the  day to  day  compliance of consent condition towards  Environment Protection.

15.    Separate  drainage  system  shall   be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal  manholes shall  be  provided  at the  end  of the  collection  system  with  arrangement
for  measuring  the flow.  No  effluent shall  be  admitted  in  the  pipes/sewers  dQvynstream  of the
terminal   manholes.   No   effluent   shall   find   its   way   other  than   in   designed   and   provided
collection   system.

16.    Neither  storm  water  nor  discharge  from  other  premises  shall  be  allowed  to  mix  with  the
effluents from the factory.

17.    The  applicant  shall   install   a  separate   meter  showing  the  consumption   of  energy  for
operation   of   domestic   and   industrial   effluent   treatment   plants   and   air   pollution   control
system.  A  register  showing   consumption   of  chemicals   used   for  treatment  shall   be
maintained.

18.    Conditions for  D.G.  Set

a)  Noise  from  the  D.G.  Set  should  be  controlled  by  providing  an  acoust'ic  enclosure  or  by
treating  the  room  acoustically.

b)  Industry  should  provide  acoustic  enclosure  for  control  of  noise.  The  acoustic  enclosure/
acoustic treatment of the  room  should  be des.igned  for  minimum  25  dB  (A)  insertion  loss
or  for  meeting  the  ambient  noise  standards,  whichever  is  on  higher  side.  A  suitable
exhaust muffler with  insertion  loss  of 25  dB  (A)  shall  also  be  provided. The  measurement
of    insertion    loss    will    be    done    at    different    points    at    0.5    meters    from    acoustic
enclosure/room  and  then  average.

c)   Industry  should  make  efforts  to  bring  down-noise  level  due  to  DG  set,  outside  industrial

premises,  within  ambient  noise  requirement_s  by  proper sitting  and  control  measures.

d)  Installation  of  DG  Set
manufacturer.

must  be  s

e)  A  proper  routine  and  preventive

nce  with  recommendations  of  DG  Set

procedure for  DG  set should  be  set  and
followed  in  consultation  with  the  nG  manufacturer  which  would  help  to  prevent  noise
levels  of DG  set from  deteriorating  with  use.

f)   D.G.  Set shall  be  operated  only in  case of power failure.

g)  The  applicant should  not cause  any  nuisance  in  the  surrounding  area  due to  operation  of
D.G.  Set.

h)The   applicant   shall   comply   with   the    notification    of   MOEFCC,    India    on    Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)   dated   17,05.2002   and   its
amendments  regarding  noise  limit for generator sets  run  with  diesel.

19.    The  industry should  not cause  any  nuisance  in  surrounding  area.

20,    The  industry  shall  take  adequate  measures  for  control  of  noise  levels  from  its  own  sources
within  the  premises so  as to  maintain  ambient  air quality standard  in  respect of noise to  less
than  75  dB  (A)  during  day  time  and  70  dB  (A)  during  night time.  Day  time  is  reckoned  in
between  6  a.in.  and  10  p.in.  and  night time  is  reckoned  between  10  p.in.  and  6  a.in.

21.    The applicant shall  maintain  good  housekeeping.

22.    The  applicant  shall  bring  minimum  33%  of the  available  open  land  under  green  coverage/

plantation.  The  applicant shall  submit  a  yearly  statement  by  30th  September every  year on
available  open  plot  area,  number  of  trees  surviving  as  on  31st  March  of  the  year  and
number of trees  planted  by September end.

03:05:40 pin) /QMS.P06_F02/00
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23.   The  non-hazardous  solid  waste  arising  in  the  factory  premises,  sweepings,  etc.  be
disposed  of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant
shall  take  necessary  permissions from  civic  authorities for disposal  of solid  waste.

24.   The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the   mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments  provided  for  without  previous  written  permission   of  the  Board.  The
industry  will   not  carry  out  any  activity,   for  which   this  consent  has   not  been

granted/without prior consent of the  Bc3rd.
25.   The  industry  shall  ensure  that fugitive  emissions from  the  activity  are  controlled  so  as

to  maintain  clean  and  safe  environment  in  and  around  the factory  premises.

26.   The  industry  shall  submit  ruarterly  statement  in   respect  of  industries  obligat:on
towards  consent  and  pollution  control  compliances  duly  supported  with  documentary
evidences  (format can  downloaded from  MPCB  official  site).

27.   The  industry  shall  submit  official  e-mail  address  and  any  change  will  be  duly  informed
to the  MPCB.

28.   The  industry  shall  achieve the  National  Ambient Air Quality standards  prescribed  vide
Government of India,  Notification dt.16.11.2009  as  amended.

This  certificate  is  digitally  &  electronically signed.

03:05:40  pin) /QMS.P06_I:02/00 Page  10  Of 10
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MAHARASHATRA  POLLUTION  CONTROL BOARD
REGIO

Phone    :      0231-2652952 /2660448

Fax         :        0231 -2652952

Email      ;       rokolhapui@mpcb.gay.in

VisitAi    :       h€t

udyog Bhawan Near Cctlector office,

Kolhapur -4160Q3

Red/S.S.I/                                                                                         I)ate:  SL] / a Lf /2017

ConsentNo..RO-KOIIHAPIIR/CONSENTylT04tsc}C)089

Consent to Operate under Section 26 of the Water {Prevention
Of Pollntion)  Act,  1974  &  under  Section  21  of the  Air
Control   of   Pollantion)   Act.   1981   and   Authorization   /   Re
Authorization  under  Rule  5  of  the
Handling & Transboundry Movement) Rules 2008

{To he referred as Water Act, Air Act and HW {RE
CONSENT is hereby granted to

M/s. Gyama Enterprises
R. S. No. 664, Back Side oflchalkaranji
Municipal Council Slari`ghter House,
Ichalkaranji, T

Located in the  area declared under th6\`+ O"10ns

Dist. Kolhapur.

of the Water Act#, Air act and

£uubt]¥cFtot:°h:¥:=Lgnespor;His:°#ih¥th¥Ful£¥nsdat::ao=::rsdmtehna¥ihaeyreb:
made further and subject to the follQiving tens and conditions:

1.  The consent to opt?\[?te``irs granted for a period up to: 31/01/2021.

2.  The Conseri i; tyali`d for the manufacture of -

3.   CONDITIONS LINDER WATER ACT:
(i)+"r.g `daily quantity of trade effluent from +he factory shall not exceed 1.00M3.
(ii) Tbe`daily quantity of sewage effluent from the factory shall Dot exceed 0.30M3.

(iii) Trade Effluent :NA
(iv)  Trade Efflueflt Disposal: NA.
(v)   Sewage   Effluent  Treatment:   The   applicant  shall  provide  comprehensive

treatment system as is warranted with reference to influent quality and operate
and  maintain  the  Same  continuously  s-a  as  to  achieve  the  quaHty  Of treated
effluent to the following standards.
{1)    Suspended sotide
(2)     B0D3days27oC.

Not to exeed leo      mgth
leo.    mgn.

\
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(vi) Sewage Effluent Disposal:  The treated domestic effluent sham be soaked in a
soak pit, which Shall be gce cleaned periodicany.   Overflow, if any, shall he used
on land for gardening / plantation only.

(viii)Other Conditions: Industry should nonfror effluent quality regularz

4.  The applicant shall comply with the provisions of the Water Q'
Control  of Pollution)  tess  Act,  1977  (to  be  referred
amendment Rules. 2003 there under

The daily water consumption for the fouowing categories

on&
and

i!#:g::i£Je:,rg¥i:s:graysng              !i|iE`
The  appricant  shall  regularly  submit  try  the  Board  the  returns  of water
consumpticrn  in  the  prescribed  form  and  pay  the  Cess  as  specified  under
Section 3 of the said Act.

5.   CONDITloNS UNDER AIR ACT :
(i)          The    apphcant   shall   instan`t a   comprehensive   control   system

consisting of control equip~xpents as is warraz!ted with reference to
generation   Of   emissiQhx\  and   operate   and   maintain\  the.  sane
continuously s6\`.as to achieve the level of pollutants to the fonowing
standards:

A) Control Equipment:` a ,
The suspe
10  meters
must als

Standards

a'rtieulate matter contribution value at a distance of 3 to
hit shall  be less than  600  microgram/Nm3. These  units

fol]owimg pollution control measures.

emission of Air Pollutants;
1.           SPM    --                         Motto exceed   150 mgINm3
2.           S02      --                         Nottoexceed      --Kg/D.

6.  ` Cbn`ditions for D.G, Set :NA

(ii)       The   applicant  shall  erect  the   chimney(s}   of  the   following

Page 2 Of 4
sj`{)  Kti!hapiir,,'14f.(J.-s,,I
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(iii)      The apphant shan provide ports in the chimney/(s) and facilities such as
ladder, platforzn eke. for monitoring the air emissions and the Same sham be
open for inspection to/and for use of the Board's Staffi The chimney(s) vents
attached  to  various  sources  Of emission  shall be  designated by  numbers
such  as  S-1;  S-2,  `ete.  and  these  sham be
identification.

to fachitate

(iv)      The industry sham take adequate measures for control of noise levels from
its own sources -within the premises so as to maintain ambient air quaHty
standard in I?§pect of noise to less than 75 dB(A) during day time and 70

S+i?inddn¥git¥inh::Tee;k?:gdti:tew:enret%:::ifdb:T:e.DL:.g:Fi:nd]°

ir£::-arty
(vi)  Other Conditions:

1)  The industry should not cause any nuisance in su
2)  The indrstry shoiild monitor stack emissions and

kegufarly.

7.   CONDITIONS  UNDER   HAZARDOUS   WASTE
TRANSBOUNDRY MOVEMENT} RULES, 2008:

(i)        The Industry chrii ri'in-e-ri-za-ra6ds *-=Ls-||N--` The Industry shall not gen

(ii|      Trea       nt:,DEL                `
1.       The  au    orization  is  ha3efro€

HANDLING   &

as st}eeified below. NA
Ehe-t[On!T-I]i=»|ueF!iT-
\:qnyTtypeofhazardouswaste

to operate  a fachity for collection,

2      ¥¥:aied::;SPs°h¥:£q¥coi?:£} °£FticatLdeouH§a¥:Sdteo`us waste  or&H) Rules,
2008-                                  ,Ji   -1.

8.  Industry shall comply with fol]bwhg additional conditions:
i.    The apphicant sham maintain good housekeeping and take adequate measures

for  control  of cpontptis`h  from  all  sources  so  as  not  to  cause  nuisance  to
surrounding=`are,a` / inhabitants.

ii.   The applicant`tsh`au bring minimum 33% of the available open land under green

„,¥¥:e§j¥¥E±:i;jhfag§:t¥ssa£¥±:e::e¥:¥agf=¥]¥:o¥s±:=¥ca%cyan:u:E¥eesj

:``\ \ foirdisposal to dumping ground.
i 2iv:2. The'' Lapplicant shall provide for an alternate electric power sotjrse sufficient to

`   -'operate  an  a-ollution  control  facilities  installed.by  he  appHcan£-~-to  znaindain

compliance with the tei`ms and conditions of the consent.  In the absence, the
applicant sham stop, re.duce or otherwise, control production to abide by terms
& conditions Of this consent regarding pollution levels.

v.   The appHcant shall not change or alter quantity, quahity, the rate Of discharge,
temperature or the  mode  of the  effluent / emissions  or hazardous wastes or
control equipznents  provided  for without previous  written permission Of the
Board.

vi.  The applicant shall provide facility for coHection of envirormenfal samples and
samples of trade and sewage ,effluents, air emissions and hazardous wastes to
the Board Staff at the terminal or designated points and sham pay to the Board
for the services rendered in this beham

Page 3 of 4
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vii. The applicant shall make afl application for renewal of the consent at least 60
days befoi'e the date Of the expiry of the consent`

`.iii.The firm shall stibmit to this offce, the 30th day or September every yean, the
Environmental Statement Report for the financial year ending 31St March in
the  prescribed  Form-V  as pre  the  provisions  of rule  14  of the  Environment
¢rotection) {Second Amendment) Rules, 1992.

ix. As inspection book sham be opened and made available to the Boa].d's officers
during their visit to the appricaut.

x. The applicant sham instan a separate electric meter showing the consumption Of
energy for operation of domestie and industrial effluent treatment plants and
air ponution control system. A I'egister showing consumption Of chemicals used
for treatment sham be maintained.

XL.esfflefflpu=::.i±irs:Stenmhmots:aFh:ip±°;::eVIqrfur::¥i:tie°:d°:f¥fe€fa¥n'%;::g=
with arrangement for measuring the flow, No effluent shall be adinrited in the

hefit¥hau frod itspipes / sewers down- stream of the terminal manholes. N
way other than in designed and provided collection Syste

xii. Neither storm water nor discharge from  other prexpis£8 §
mix with the effluents from the factory.

9.    This Board reserves the right to review, amend, suspah
and the same sham be binding on the industry.

10.  This  consent  should  not  be  construed. a
necessary  NOC/permission from any othe

11.   The capital investment of the industry

?      `::   .i+To'

11 be  allowed  to

evoke ete. this consent

imption  from  obtaining
ernment agencies.

s, 12:00 Lass.

(N. 11. Shivangi}
Regional Officer, Komapur

M/s. Gyama Enterp.rises``(`Unit No. 1)
R. S. No. 664, Backside of Ichalkaranji

F[Enri]±a±%?¥nalc:£c¥Hsa]takuagnhat::a¥e°,uE:=t.Koihapur.

CoDv s][bmitted to;

i++,gE:+#gf¥cO¥E%fcMifepifekMd#£baL
3.   +  The Sub Regional Officer, MPC Board, Kolhapur.
4.      Cess wing/Statistical wing/Air wing/Hazardous Management wing, MPC

Board Mumbai.
Received Consent fee of --I, \mouiit(Rs.) DD, *'o. FT`- Draw'n On

1 500/- KKBKH17083724035 24.03.2017 Kotak Mahindra Bilk Ltd.

2 7500/- 4440U17035991086 04.02.2017 State Bank of India

Page 4 of 4
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tr#=ti:E=LEL¥5tl5"whanH5ifein5T5Hi=aattowhI     a 7rm

5edii5it=i-ititznfiirfhaTTtrFdrqTHaaiPr5FTThTwh5Ti5TeineE...
santosh  hattkikar  <santoshhattjkar78@gmail.com>
Tue 4/11/2023  4:26  PM

To: ccb.cpcb@nl.c.in  <ccb.cpcb@nic.in>;ngtpb.pg@gmail.com  <ngtpb.pg@gmail.com>;RO  Kolhapur

<rokolhapur@mpcb.gov.in>;cm.rokop@gmail.com  <cm.rokop@gmail.com>;Pravin  C  Darade

< ms@mpcb.gov.in>;SRO  Kolhapur <srokoJhapur@mpcb.gov.in>,.collector.kolhapur@maharashtra.gov.in

<collector.kolhapur@maharashtra.gov.in>;cm@maharashtra.gov.in

<cm@maharashtra.gov.in>;commissionen-evenue@gmail.com

<commissioner.revenue@gmail.com>,.narendramodil234@gmail.com

<narendramodil234@gmail.com>;sdo.ichalkaranji@gmajl.com

<sdo.ichalkaranji@gmail.com>;privateoffice@govmu.org<privateoffi.ce@govmu.org>

©   5  attachments  (23  MB)

video_20230411_161752.mp4,video_20230411_161946.mp4,.

[JK.FantasyL00777_20230411_122639(PM)_[TourismLlndla_Maharashtra_lchalkaranji_Mrv9+CW,VikashNagar,
lchalkaranji,  Maharashtra 416115,  lndia_16.694663_74.46763_16°41 '40"  N_74°28'3"  Ejmap].jpg,.

[JK FantasyL00780_20230411 _125419(PML[TourismLlndia_Maharashtra_lchalkaranjLMFV8+XX6, Vlkash  Nagar,
lchalkaranjj,  Maharashtra 416115,  lndi.a_16.694928_74.467428+ 6°41 `41 "  N_74°28'2" Ejmap].jpg,.
Screenshot_20230411_152511  ipg;
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MAHARASRTRAproELUTroNcoNTROLBOARD
Sun RE

Tel. No. (0231} 26529S2, 2660448
Fan Nth quasi) 2652952.
Email:srckolhapur@mprb.goo.in

OFFICE. KOLHAPUR.

Udyog Bhavan,
Near Co]usor
office, Kedhapu r.
416 Q03+

Date: \ i I a 4 I r2a ng

VISIT REPORT

1)  Naneofindqstry      :-        -ti!£---
an d address                       JL.i...JL

edj±ckrrfeLftyap
~al~%r-f£.£-¥#han.

jifa±±rfe£~}+.?.[£j3rf_..6_r!fan.fuJi_fa.+.lei_I.E£2[±±
.,ifeae._rty...|`L±+±er_aped±:=..-------~----.---~---

2)  Dateofvlsit            : ..,. Jj.Lfajl± i.±e..ga
vissited fry                  :-           Vlarfec:Lcil    a -T  { fo 3

i-------------r-----.--.--.------...---~.-------.-.---..,.-.----.--.--.--,-,,,,~,,~-,~~

3)  Industry Representative : -.~rar.......... +...T_ ...... _...\..._.._.,,`.._ ......,......,....,.................. _ ..........
.-----.----.+-----------.----------------..~.-.-.-,.--.----,"-.--.-..--..'..-.,.

:;  :°hause::::ofan:S         ::     --J±`--l-L£--I-T¥--ap._._CJ.fa4L£..?...4j......... _ ........... _.,„ ...... _
_~.._..._ii±`£El€.j±_..ife£..~..&ani.L...dfa.,.p.fa.._4Lcapar.fi.L.._.......

-!¥;a:£:gf?f¥-fQ;f.:a::,:=:=i-i:==¥f-:-:i

-fagaei--±_-_-----
•----a----ae-ng
1+

...~haLapjanalap
ul--J2P-fro

__ca,£futl.I:tyL!fa=.I-_th..i¥LH::±#¥.....=¥_.+gJ¥apLfa----
11,

hh-ae`-n
EEZREE3H

=f_-el=_::=#¥~E£[ti£=::::inrfurifI?a!£_±:±=at+¥d-ap-*--:£Eifefrkke::
i-Sdy

fa?ndsh`~t±

RE-ffiL-_~.----_.._.-_--.._---.---.-.-.``.,_.
'._±cess±±:±i±.iz2±±±=£z=,5=+.__

..._i2ffi.u..dfi_...£_TEE.._.

:-_-±=r±=£:==¥:
ilE±FE!REH|

--brfeJ

i#:#;¥==i-±ffff%#=:-i
inHjdralife©.fr±~.iffi=

¥3--&--

!rfepft-
I.\_   ,4|      -         E  _   ._

.._._..~.Tis.....4Lan±i.
|giv--;=#Hf5~-f¥=
_._..._Ln.a_.tapL`_._hjfa..qu
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MAHARASHTRA POLLUTION CONTROL  BOARD
REGIONAL OFFICE, KOLHlftyuR.

Tel.  No. {0231)   2652952,           a
2660448

Fax No, {0231)  2652952
E-mail:
Fokofhapur@mpeb.gov.in

"Your Service is Our Duty"

udyog Bhavan,
Near Collector Office,
KolhapuT -416 003.
Website:http://mpcb.mah,nie.in

NO, MpcBjRO;Kop;PDJ j2£Qjr/ 2.c!cjQ:a

TO'
M/s. tehalkaranjl Agro Foods.
(Slaughter liouse)

R;Sa.rN££i=tsigte|°#5rastshcahnjLryk:gfirE.|chalkara"
Tal. Ilatkanangle, Diet. Ko]hapur.

Date:  '2

Sub:     Proposed Directions under section 33 A of wafer (Prevention &
control of  Pol]u{ion} Act,  1974,  31  A  Of Air (Prevention  &  Control of
Pollution) Act,1981  &`Hazardous Waste  (M,  H  & T)  Rules,  2008 as
amended. i                                                             . `fr

P.3f:    1. Complaint received from Sr!ri. Santosh Hattikrr regardjna discharge
of effluent.

2. Slaughter House F{ules 201 1 .
3. Vlsit of Board cfficials on 11.04,2023'.
4. Onlirte Proposal submitted by SRO Kolhapur

WHEREAS, you are operating your unit in `PolJution Pre`vtention Area' dedared under
Water (Prevention & Control of Pollution) Act,  1974 & Air (Preventiori & Control of Pollution}
Act,1981  & Hazardous Waste (Management & TM) Rules, 2008 as amended 2016.

AND  WHEREAS,  it  is  obligatory  on  your  part  to  provide  adequ`ate  water  and  air
pollution control dev-roes and edeqtJate health and safety & accidental precautionary measures

::gi::?hejreavt:ji:°sut::d°::|°sC{a.:d?daos:°upnr:;endeanp¥o;?siogspo°f']#:i:oj::heents(u:::£ncd##}%a
19es

AND WHEREAS,  Board Officials visited your unit on  11.04,2023 for investlgatton of
the complaint and observed following nan Compliances„

1.    During visit 0 & M wars found very poor,
2.   You have provided 4 to 5 numbers of bypass arrangem§nts for discharging effluent

into nearby odha,
3.     During the visit the eymptoms of the discharge Of the effluent were observed at the

backside of the Skin cleaning, and washing activity unit.
4.   You  have  not  provided  ETP  to the  effluent  generated  from  the  Skin  cteanjng,  and

washing activity unit and also not sending the same to the sister concerned urn M/s.
Gaya-.ia Enterprises.

5.   You `were not disposing o{the waste material as per the consent condition inposed to
your unit.                                                                                      -

6.   You have falled to comply the Slaughter House Rules 2011.

Ei=
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Board necessary
g::e=#:d°f{hy:tu;::Sfiere¢¥u¥nsf:nfflj+i:m°::tha:

Pollution problems in the Surrounding area and knowingly & wifully causing grave. injury to the
environment theretry violating various Environm ent enactments.

NOW THEREFORE, in exercise Of the povers conferred on the undet§igned by the
Board under section 33A of the by the Water {Prevention & Confrol Of Pollution)`Act, 1974 and
section 31A Of Air (Prevention  & Confro1 ®f Pedution) Act,  1981  it is pro'pesed to issue the
following   directions   (for  avoidafice  Of  doubt,   the  directions  .include  cfosuTe7proseoution,
prohibition or regulation of your adivities).

I)           Wtry further legal action shall not be initiated against your unit?

You are directed to file your reply to these diredions jf any, within seven days from the
recejptofthisnotiee,failingwhich',Boardshatlconsiderissuanceofappropriatelegaldirection§
as may be deemed fit in your case, which may please be noted,

BOARD

n    Regional officer,

Copy submitted for information.                                                           M.P.C. Board, Komapur
1)   Member Secretory, M.P.C. 8, Mumbai.
2)   Joint Director (Water Pollution Control) Mum,bai.

Copy to:
Sub-Regional Officer, M.P.C. Boa+d, Kolhapu+

- He is directed to serve the.diredions to the above industry and submit the compliance
Report along with clear cut remarks accordingly.
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E.AgrSFhadi§

a.atREQ`.SftF|¢St&!SI

Date      I   \7lall3

TO,

The Regional Officer
MPCB KOLHAPuR

I Slaughtor House a Office
R,S. So. 613. Site No   115,  Shantinagar.
Near §armi Hotel. Thofal Cbewk, lchatkaranj;
416 il5   Faj{ -(0230}
E-ma]!   !chaikaraJ`|fagrofood@yahoa,eem

. Offlc®
a/12. Opp. Vikramnagar Pctice Chowk!<
ShahapurRoad.Ichaltaranji-416115
Phone I 982243i990

Ref. Proposed direction No. MPCB/RO/rap/PD/2805120003 Dated 12/05/2023
Subject: -Reply to your above referred Proposed direction.

Dear Sir,
Asareferencetotheabavesubjectherebywearesubmittingourpoints~wisejustificationasfollows:

Sr.No01

1     :a:n:s rats;d                                        Lustif|cation
i                             ?02.i

was  ound very poor.Wehaverovided4t5

i        opposed slaughterhouses and frequently submit         I

complaints and tried to bfackmajJ us, We can sLibmit  }evidence.Pleaseguideusandpromisedthatwewillimaintain0&M.properlyandgood

p                   a    numbers of bypassarrangementsfordischargingeffluentinto SIC, we have not any bypass arrangements and

tnreeva:::leg::gn:g:r:offlo:eon:ta°n;ch:o°ndt::t¥ec:,:js2ee:ur!AndthisiswhatweusedinourownKenfarm.Youinearby odha.
i

i        observe4tosholesintheboundarywallsandyou     ;

!                                                                             1      ::::em4¥ot:a;otL:: ;::nt::ebyrap}:a;aatrer:.ngemertts. But ,I
Earlier here it rained heavily and at that time
rainwater comes to our workshop, and office and
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® RE/SaESfafi!ELRERE#iAgF®Feeti§

Re€"o.-.rrfuiF|ve3|®|

Date       :   '115,1¢}

I Slaughter llous® a Office
R.Sf  So  613, Site Not  115, Shan!inagar`
Near 8afeni Hotel, Thoral Cho"*T lthalkaranF
416115  Fax -€0230}
E-mail : jchalkaran}Iagrofbod@yahco corri

. Office
8/12. Opp® Vikramnagar Police Chowft`i
Shahapur Road, lchalkararSji -416 115
Phone -9822431990

03
I       The symptomsofthe discharge of the

flooded all the premises so these holes were made.
For your ready reference enclosed a photo of thesame.        I

Ll

For skin-cleaning activities, very, negligible water
effluent were observed at the backside Of is required. After cleaning we collect the effluent and

i       the skirrdeaningand washing activfty unit.WehavenotprovidedEIPtotheeffluentgeneratedfromtheSkincleaningand
:;:aGgeentear::eadn.dAtnr::#::rst°tr=e:a,'nd:yu#xi';#4d%!andtreatedwaterutilizedonourownfarm.I

04- M/s. Gayama Enterprises. Activities we closed
already because all the material was sent to our

washing activity unit and also have not sent sister concerned uillt M/s Maharashtra FOOD
the same to the sisterconcerned unit M/s.   i PROCESSING UNIT, PHALTAN for they have a
Gayama Enterprlses. renderingplantsoallthematerialwassentoiilyforskincollection,cleaning,andapplyingthesultforII

`, ,G .g]IiE w iftt: >f>Lt:T cOTicernea unft  fvl/s. i         PROCESSIN     UNIT  PHALTANforthe    h
ayama Enterprlses.i rendering plantso all the iTiaterial was sent only forskincollection,cleaning,andapplyingthesultfor

maintainingthe life and sent to the vendors. Very       ineglfgiblewastewatergeneratedapprox..5cOlitters.AndthistreatinouredstinEfullfiedgeFTP.

OS We were not disposing of the waste                imaterialaspertheconsentconditionImposedonourLinit.

Ii         06

We run the slaughtethouse as perthe consent      Iconditions.Allthebuffalopartsarevaluable.Thereis]!ncthingwastematerialinitandAIlthepartsarei

(

recyclable for erample blood, dung, skin. homs,           itallow.etc.andtheseareallproperlysegregatedand;

We have fa.I  d t

sold to the recycler. and we get gcod value of theSame.

i       House Rule:e2o£:.C°mdy w'th the s'aughte|       And#ea,an'::,and:o::I::a::esk::::nt:.r:°u:Suen::',:Sca2t:::   iiisnearodhaifyouobservedthisodhacomesfromI
industrial textile units and so iTiany textile effluents
come in this odha and goes to Common ETP for
treatment. If our wastewater drain in Nala helps to
reduce the pollutron toad in odha water. also, near
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® 2REf§SE8ELifeRIidfdsff®F®®dis

ReiNQ`.=hFlxpBl®\

Date       :\7lstlJ3

I Slaughtor House a Office
R,S{  So. 613, Site No`  115,  §hantfflagar.
Near Sarthi Hctei. Thcmat Chouk. Ichalkaran)`
4i6 115  Far -€02ae)
E-mail : ]chalfaranjiagrQfoed©yahco com

I Office
8fl2, Opp` Vlkramnagar Police Chowki.
Shahapbr Road, Ichalkaranji -416115,
Phone : se2243199Q

Wehopeyouwirlbesatisfiedwiththeahoveclarificationandwepromisethatwewillabidebya"lawsstipulate
byyou.Kindlyrequestyoudorottakeanylegalactionagajnstus.Wewillfollowyourrules&re8ulatlons.

Thankingyou,yours faithfully
For M/s ICHALKARANII AGRO FOODS.

(Slaughter House)

sgivatory

Ccto
1.  M.S. MPCB MUMBAI
2. J.D.(WPC) MUMBAl
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I R€sl

i:i¥whT#ffiRErin c6fl. : i82243igga

Offlc®er##'R"oed"EL#4#.I
Date-t02/06re023

TO'
Health Officer
lchalkaranji Mahanagrpalika,
lchalkaranji

Sub-Replytoyournctice(qT5apffiqial5:-€.q.i.qUatdr/i3`¥Roti)receivedon02-06-2023.

T3?spected sir,

Point 01-
WenavegoodconditionETPplantinourfactoryandweregulanyoperatepollutfoncoritrol§ystem•             ^   .  \      1          ___. .  _I ,L_ .----

house keeping. w.e have enclosed bfroto copy of the sameand maintain good

grrfu5!rrq±
+qT{ - ..H.gee".-,:.:I-...I.."

0  g  JU#  Baffl

_\  --`"th --.. „.i.|i:=ST`T{*-miRO-*

Point 02.

;?\l:¥il*¥¢

Earlier here  rained heavily and at this time ra.in water r,orr,es to our vrorkshop and office. flo
the premises so we made holes {o drain flood v...Bier but wS have received guidelines from the MPCB1                I       ta  L|          _L  _L_  _    _I,  I.L  _    _  ____

rh-e-rain water drain holes. for ref. we e:nc!osed all the photos of the same.we closed all

canner
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Point 03-
YOurObjectionisthatwehavedrainskincieaningwatertoodhabutthisisnottrue,Wehavegoc

arrangementstotreatourskincleaningwaterandthiswatertreatedinourownETPPlant.forSkin
CleaningactivitiesVerynegligiblewaterisrequiredaftercieaningwecollecttheeffluenttotheStorage
tankandtransfertoETP,hardly500|trs/dayqty.andtreated\vaterutilizedinourownfarm.Wehave
enclosed photos-of the same.
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`S-GayamaEnterpn.sesactivitieswecloseda|redybecausea»thematerial~senttoour
ncemar!.In.rf hif. il^L._.__i_.      .ncemedunitM/§Maharastrafoodprocessingunit,fortheyhaveareridertngplant.Ourunit_ _ -.__ .,,- vu,i]5u a.[t=Liy E7efEuse all [ne material was sent to our

isnearodhaifyouobservedthisodhacomesfromindustrialtextileunitsandsomanytoxtile
` comes in thie A.-.h. ..I.._ ._ ____

tion
.        ____..__ w..v `,`„a ouiiit=§ Iron Frious"ai tex"le units and somany textluentscome§inthisodhaandgotocommonETPfortreatment.aisonearourunit2to3hotels,

cken  .  Midr^r,   `iah+^..I.._.I. LL_,_    ..jcken.Mutton,Ventorthrowthejra"wastemateria|toodhanearourunitbecauseofthatblamecome
_ _--_ _-. ._ -.,- gu `u wHiiiiu[i I I r ror treatment. also near our unit 2 to 3  hotels,

0l]rfardJ --,, "-____|_,       .
_.`.  ,.__` ..... I,5[,ai iv uvila I]t=a]  uul  uliiL L]ecause oT Inat t]lane cOnOurfactory,wecomplainedsomanytimes.wecompa|ienedmanytimestonagerparishadbutno

actiontakenagain§tthem,foryorrefwehaveenc|osedphotosOfthecame.

Fr¥  `-
tH giv

fifi!ha&k

I-LinL=

¥REirfethe--ti6F
u in .o* H*' mt  e..
=.=`#_===

i`i:£5i:I:.'t,,:;;Oi%J:i

-ng"==..f~` iT:    i    a.`.:a~-iintAzriTir-a-ii;
a , ",+ rfu rty-

#coas`tr£.I

`-`S....ng,``ae#1*j::''.£#q=
---rfuF   mtrf-itsgivirfu   .. rna LT~, -i,6to.intfc7s,

_.. ,       _  S#?*e;3rjrfu'rfufrocfty¥
g-thrtyxpJnxpfttprfu~   ±Sgr qiFaem.•, ± ut " * ut rfu ee H d zmr-RE *®  fl,  mfu  in,)   ,-* t,€* ""ipnte - qr dr ib

i:": €+I -ng ' q5, ' qh
ap z3¥ `,.Ful ut i. A
t±:aEf ±r  =m  .+- -:=*;Fi-:

±Eh=¥-±_ - in trf. rfu- b=~ri " fa=- * - ,*, I,,ri A - t --:-e--,ph+qrii-im-
Tam-ind],mch*t=T-®.-I-ir  iBtE+-*.

-Darn
fronyas¥#S&,¥mquHqmff]

For your ref. we have already given our explanation regarding this matter to MPCB.
we hope you will be satisfied  with the above clarification and we promises that we will abide by al

laws stipulated by you. we will follow your all guideline, rules and regulation

Thanking You.

Yoilrs Faithfuly,

FOR  i.3,J3.  i,`j^,"LRE`F.,#`!-,ili ,'`Gr`.3 Fasas

Scanned with Camscanner
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MAHARASHTRA POLLUTloN CONTROL  BOARD
REGIONAL OFFICE, KOLliAPuR.

Tel  No.  (0231)   2652952.
2660448

Fax No. (0231)  `2652952
E-mafl:
rckolhapur@mpcb.gov,in

`,==1--
EH

ryour Servrfe is C)ur Drty"

Udyog Bhavan,
Near Collector Qffice]
Kofhapur -416 003.
Website:http://mpeb,mah.nic.in

NO  MpcB;R07KOpJPD; 2ig® £g I door

TO,
M/s` Ichalharanji Agro Foods+
{R::a#oT1#s%Sfl.ii5shantfNagar,
Near Shanti H®tel Thorat Chowiq A/p. [chaTharaji
Tal. Hatkanangle, Dist. Ko]hapur.

Sub:
Control

Ode..Gi|o&|2RE3`

section 33 A of Water {Prevention &
Pollution)  Act]  1974t  31  A  Of Air  (Prevention  &  Control  of
ct,  1981  &  Hazardous Waste  (M,  H & T)  Rules,  2008 as

Ref:    1. Complaint received from Shri. Santosti Hattikar regarding discharge
Of efffuent,

Rules 201 1
offl€iais on  11.04.2023

4. Online Proposal submitted by SRO Kolhapur
5. Proposed diredion issued by this office did.12/05/2023

Verification 2rt received to SRO Kolhapur office from
Municipal Corporation officers did.28/08/2023 as well

as complaint  vide email through Shri. Santosh Hattikar regarding
di§chapge Of  effluent„

•....,.. `  .I  ...,,.,..,, +  ,,,,,,  1,+  ,,,,,,,,,,,,  I.

\muEREAS, you are operating your unit in `P®lintion Prevention Areat dgclared under

Water (Prevention & Control Of Pollution) Act,  1974 & Alr (Prevention & Control Of Po]lLl+ton}

Act,1981 & Hazardous Waste (Management & no Rules. 2008 as amended 2016`

AND  WHEREAS',  it  ls  ®bdigatory  on  your  pact to  provide  adequate  water  and  air

pollution control devices and adequate health and safety & accidental precautionary measures
and to operate it round o'clock so as to prevent any sort Of pol{uton in the surrounding area

and to achieve the standards lajd down under the provisions of Environment (Prctectfon) Act,

1986.

AND WHEREAS, M/s. 1ehatkaranji Munieipal Corporation offlcers visited your unit on

24.08.2023  for  investigation  Of  the  comjialnt  and  observed  nan   compliances.,   as  per

verification  carried  by  M/s.Ichalkaranjj  Munieipal  Corporation  officers  it  is  observed  that

lndu§try partly discharging generated effluent form M/a,lchalkeranji Agro Foods & sister unit

\.i.Fc-
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G2-

2.

i.e M/s.  Gyama industry  into odha througli pjpeline provided backside Of premises.

However, you have failed to comply the S House Rules 2011  amended thereof.

AND WHEREAS.  after examining the record of your case,  reports Of officers Of the

Board  &  making  necessary  enquiries,  1  am  satisfied  that  you  are  causing  Environmental

Pollution problems in the sLirrounding area and knowingly & wilfully causing grave injury to the

environment thereby vielathg various
NOW THEREFOFtE,  in exercise of the powers octnfemed on the undersigned by the

Board under section 33A Of the by the Water {Prevention & Control of Pedluton} Act, 1974 and

section  31A Of Air (Prevenfron  & Control  Of Pollution)  Act  1981  il is

following  difections  (for  avoidance  Of  doubt,  the  directions  include  closure,  prosecution,

prohibition or regulation of your activities).

11)          Vthy further legal action shall not be initiated against your unit?

You are directed to file your reply to these directions if any, within seven days from the

receipt of this ndice, failing which Board shall consider issuance of appropriate legal direc{ione

as may be deemed fit in yourcase, whichmay

FOR AND ON BEHALF OF THE BOARD

{J. S. salunkhe}
R8gtonal Officer,

M.P.C. Board, Kolhapur
Copy submitted for infomiation.

1).Member Seeretory, M.P.C. 8, Mumbai.
2). Joint Director (Alr Pollution Control} Mumbai.

Copy to:
Sub-Regional Officer, M.P.C.Board, Kolhapur

- He js directed to serve the directions to the above industry and submit the compdiance
Repch along with clear cut remarks accordingly.
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MAHARASHTRA POLLLJT|ON CoNTROL BOARD  ch¥#£g A

BEGlqhiAL 0FFJCE] KOLHAPuR.

Tel. No. (0231)  265295Z,

266o44i
Fax No. (0231)  2652952

I_=m_ail:rokol`haBur@mocb.rev.in

I--T=-_as Udyog Bhavan,
Near Collector Office,
Kothapur -416 003.

_Website:htto://mpcbrpreh.nic.jn

No, MP CB/ro/HOP/BG/Encash/ITS-cO 03/Z OZ 4          Date: a 9.02.2024.

TO,
Branch Manager
Union Bank Of India,
Branch UMFB, Ichalharanj i.

givfidr-
Sub    :    Encashment of Bank Guarantee of Rs. 250000/-(Two lacsflfty thousand)  in

favour Of M/s lchalkaranji Agro Foods, S. No-613, Site No.115, Near Sarthi
hotel thorath chowk, Ichalharanji, Diet- Kolhappr, Mabarashtra.

Rot.       : 1. ConsentGranted by{he Board,
2, Proposal received from Sub Regiorlal Officer Kolhapur, .
3, Pubfic H€arfng Conducted of HQ on 24.11.2023.
4. Appr6val received from HQ dt. 29.02.2023.

Sir,
Withrrferencetoaboveletter,PleasefindenclosedherewithoriginalBankGunranteeofRs.

500000/-  (Five  Lacs)  vide  BG INo,  37700IGrocoso23,  dtd.  01.12.2023  which  is valid  up  to
31.12.2024 in. favour of M/s lchalkarenji Agro Foods, S, No-613, Site No. 115, Near Sarthi hotel
thorath chowk, Ichalharanji, Disc- KOThapur, and Maharashtra`

Th,e  industry administrafron  h`as  failed to  comply consent conditions  issued  to  the
industry` Therefore, you are request to invoke ,and encash the Bank Guarantee of Rs. 2500cO/-
gTwo lacs fifty thousandJ and send the Demand Draft Rs. 250000/-  (Two lass fifty thousand} in
favour Of Regional Office, M. P. C. Board, Kolhapur Urg€ntry.
Thanking You.

D. A, As above.fan_
2. joint Director [WPC), M, P. C. Board, Mumbai.

Co_ny to _:

a. S. SalunThe)
Regional Office, Kolhapur.

1.Stib-RegionalOfficer,M`P.€.Board,Kolhaprr-ForfurthernecessaryfQIIowup.
2. Law Officer, M. P. C. Board, Mumbai.
3. M/s.Ichalkaranji Agro Foods, S. No-613, Site No.115r Near Sanhi hotel

tho rath chowk lchalkarani-i, Dist-Kolhapur, Maharashtra.
You are directed to fake fonow up ofencashment of Bank Guarantee & Submit the DD of Rs.
250000/- Crwo lacs fifty thosuand) to, Regional Office,M. P. C. Board,Kolhapur,
Immediate]yasacomplianceofconsent/directionof`theBoard..Further,youareherebydirected
to submit Top-up.BG of Rs. 5, 00,000/-{Five Laos) to Regional Office, M. P. C. Board,      Kolhapur for
same within 7 days.

```..¥::
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Union Dank Of India,  UMFB Ichalkaranjl,
Bank Guarantee No:  37700IGL0003023 Of Rs.5,00,000/-(Rupees five lakh rupees Only) i5 t5sued
on 01-12-2023 and valid up to 31. ?2.2024.
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PERF:RNiLA:cE BAM GUARAriTEE FF  R THE    xEc   Ti``'E ENG!NEER   |!£!±±BA5±±184±Q±±iEIIen

ln Consideration Of the regional officer Maharashtra Pollution Control Board, Regional Officer Kolhapur
having        agreed to grant M/S lchalteranfi Agro Foods partner-Mr Latif Mirasaheb Ga]ban
(thereinafter referred to as ltie company / unit) tine for the due compliance of consent conditions /
directionsforprovidingadequifeend§afisfactorypollutioncontFQldevicesassL]ggested/stipulafedand
asrequiredundertheproyis}olusOfair®reventionandcontnolofponution)Act19?4(6of1974)and/or
Environmerit(protedion)Act1986onproductionOfbankGuaranteeforR§.§.00,OcO/-ff}tJpee§FiveLakh
Only)weunionBankOfindiathereinaflerreferredtoasthebank)atlnerequestof8aidWS!chalfaranj

i8;:£gndd§e¢#k'e¥oe#;t%athng#brdeenr:&aon#{:£6afgg:negT3qs#o%fok,¥}#e:gv¥£gds8#)"°
againstanynoncomplianceOfconsemconditions/direct'ionsordanagesctccausedtotheenvinonmentby

};:a,Obno:fy:nybreachofprovislonsofsaidacts^Natlces,fetter,Instructtong.etcbychesaldcompany/unIV

We  urilon  Bank  Of India  do  hereby mdertake  to  pay the  amount due  and  payablo under fro guararitee
without any demur merely on a demand from the beard that the amour d8ined is due for the reason of nan
fulffllmentofundertakingrroncompliancaofdirections/nctbe8/leifers/insfudians/jseredbytheBoard/

;!°;i,ttgu¥dn:i:£'£::a:§8°£kha:I;Fstthyfill#e80,:±':T£¥*Tgd#¥jng::b;ngy3g=egpr*dge5¥gnd#(eg:+£v:e:£%k
Lakh  Only).
We undertake to pay to the board any money §o demanded notwithstanding any dispute or diapute§ raised

&ye{geca¥d'?eBttT3:thrtye#on,ita`;nr3¥i;S"£rdepRE+gsinpg8dinmggag%fo°,¥to¥gdgr:q°jLth#,cot.orboardagatnst
Thepaymentsomedebyu§underthi8agreemetilchallbevaliddisaliargeo{ourliabi]ifyandcompany/unit
shall have no claim against us in making such payment.

3)

4)

5)     We  Union  Bank Of  India  fumer agree-that th.a Guarantee  hare  ln coritained chall  remain  ifl  ful]  fotce  and

tehffaet¥tdsuhnatn,g£%:ehoft8:atown°fou#¥b,:ak"e,na|FTtj:ed*°g:=:Lt::tu/n#to:£d/e:°£gy/£#uergeot%£§
undeTlaking  inct[ee  /  letter  ct¢  have  been  fufty  paid  and  it  has  claimed  Satisfied  or  dischaJged  or tiw
Govemmen„Board   certified  that  the  tem8   conditions   Of  the   DirecGon8rundertaHngINotioefuettor/Any
provisions of relevant low have been fully and properly carr:fed out and comp]ted dy the said enpaJ}y /linit

::djna¥'tldi:98nd.#:%er%ng;.%a2#a¥vi:ng%,,t¥edaFch:n:rgia%g:Sd,::b#Sg#:Bm¥s'%umaa£:tg
thereafter.

6)     We Union Bank of lndla further agree with the Boerd that the Board shalt have the fullest liberty without our

i:a';:=::i;a;.;dfno:{f=y^t¥r:rtefrmtoti.::6{%dtittBea:;gfmthfyejapnocoveb±gx8er%£bTembpya8%uB:ag3mal'am£!°thti:msea::
compe.ny,`8njt   aria   iS   fo.`L>aar   6,-  errro`,-ce   at-I.y   Of   `dle   terms   and   condi(jolts   relating   to   the   said
undertaklngJnofiee/lefter eta and lee sha# net be relieved froitn our liability by neeH§an of any such varlafion.  or

a:e£;refi:t:#gt8guTe¥estowth£,3a###renyp`#!sgnb§ybaavnye%Sfchofms:ttfi,:#nh:nfsratseverwhlchunder
7)    "s Guarantee will nat be discharged due to the change in the consmrfuon of the B€ick or the companyAJnit.
8}     We Union Bank of li]die under take not to revoke this guarantee during ife canrreney except with the previous

consent of the Board in wrfu.ng.

9)      Notwtthstandlng what has been stated above our liabjljfy under this guarantee ls restricted to R§.5,00,coo/-
(Rupees Five Lath Only) our guarantee shall renrain in force until 31.12r2024.

10)   unless a demand  or daini  under th]§ guarantee is made  on jn wrtting  on or before the 31.12.2024 all your
rights under the guarantee stan be forfeifed end we the be released and discharged from all liabilities under
this guarantee thereafter.

Notwithstanding anything tontalned herein: .

i)            Our  uability under this Bank Guarantee  shall  not  exceed  Rs.5,cO,coo/-(Rupees  ftye
lakhs rupees Only)

ii)           "s guarantee shall be valid up to 31.1 Z.2024.
iii)          FLirther a  ctatm period of zero months from  tt`e exptry date of the Bank Guarantee is

available  to  make  a  demand  under  this  Bank  Guarantee.  We  are  liable  to  pay  the
guaranteed amount or any part thereof under this Bank Guarantee only and only if you
serve  upon  us wn.tten  c!Li;in or demand on or before  31.12.2024{Date of exptry  PL' ,>
the ctafm peri.od)

iv)          At the end of exptry of theivattdity period, ti.nless an action to enforce the chin under
this guarantee is initiated before the Court or Tribunal on or before  12 months alter
the expiry of the yal]djty period,,all your rights under this Bank Guarantee shau stand

i.-.-=`':-;-:I-~
€f.: a,':";r `G9inntee

Iigu{shed  and  ve  shalt  be  rct]eved  and  discharge  from   att  our  liabilities  and

§ations   under   this   Bank   Guarantee   irrespec€ye   of   return   of   origjnat   Bank

.i.   ,Ampunt of BG, -, Rs.5,cO,OcO/-(Rupees five lakhs rupees Only)
_-4: q{piry date of BG: 31-1 a-2®24.

`:..a:'|i`,i`,Jfiaim Period -31 -12-2024.

llnlon Bank of indlaj uMFo lchalkeranji ,-----
Bank Guarantee N®:  3770olGLoo03023 of Rs.5,00,coo/-  (Rupees five  lakh rupees Only) is isstied on
01 -12-2¢23 arid vattd ap to 31.12.Z024..-```'-+-.-,-.-,"----.---.....„-:Ll:.:.,_:i.i
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For E-confirmation of bank guarantee Please write to

E-confirmation cell

Union  baiik of India,
4th floor ,  CP a MSM€ Department,
Central office,  239,  Vidhan Bhavan Mar-g,
Nariman point,  Mumbai-400021
E-mail  :ecc@unionbankofindia. bank

Dated the Olst  day of Dec 2023 for union Bank of India,  UMFB Ichalkaranji

Signature-

Credit Officer

JfL`-
Mr V R Patit
PA No:26811

Branch Manager
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